
«3 Written Answers NOVEMBER 20, 1978 Written Answers 8+

f*m5TT | ,  ^  ir ft«rf5T

I  ft: ?rrHTTW5n»T

J r f t r^ T  f%*r Ĵi?,-
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P ik isU n  to  re ta m  Indian W heat Seed

28. SHRI OM PRAKASH TYAGI: 
W m  the  M inister of AGRICULTURE 
AND IRRIGATION be pleased to state:

(a) w hether Pakistan  has decided 
to  re tu rn  the Indian w heat seed on 
the  ground that it is sub-standard; 
and

(b) the  reaction of G overnm ent to 
th is  allegation of Pakistan?

THE MINISTER OF AGRICUL- 
TURE AND IRRIGATION (SHRI 
SURJIT SINGH BARN ALA): (a)
and (b). The National Seeds Corpora­
tion had supplied 5270 tonnes of certi­
fied w heat seed to Pakistan. A part 
of this consignment was found to be 
unacceptable by tha t country on ac­
count of its being considered sub­
standards by th a t country. As a re ­
su lt thereof they have re turned  about 
1000 tonnes of the seed. The balance 
has been found acceptable. It was 
decided to accept the seed found un ­
acceptable to Pakistan,

by th e  C entral G overnm ent and i t  
so, the reasons thereof;

(b) w hether the  step ha& adverse­
ly’ affected the cane cultivation in ­
creasing the crises of sugar indus­
try ; and

(c) whether the Government pro­
pose to reconsider the step and res­
tore the rate of the last year?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI BHANU PRA- 
TAP SINGH): (a) No, Sir. The ra te  
of Rs. 12.5 per quintal refers to the  
State advised price which was operat­
ing last year in Bihar, whereas th e  
statu tory  minimum cane price fixed by 
the Government last year was Rs.8.50 
per quintal for a recovery of 8.5 per 
cent. This price has, in fact, been in­
creased this year to Rs. 10.00 per quin­
tal for a recovery of 8.5 per cent. Over 
and above this, 50 per cent of the ex­
cess realization is also payable by the 
factories under clause 5(a) of the  
Sugarcane (Control) Order to th e  
grower.

(b) and (c). The present cane price 
level has been evolved to ensure tha t 
while the cultivator would be getting 
a reasonable price for his cane, it will 
also be w ithin the capacity of the 
sugarcane mills to pay off the cane 
due immediately. This measure by it­
self should not adversely affect either 
the cane cultivation or the sugar in ­
dustry. On the contrary it should 
bring about a better balance between 
the supply and demand for sugarcane.

SntleJ-Yamuna Link in Punjab)

Decrease in Suirarcanc Price Bihar

29. SHRI A. K. ROY: Will the M in­
ister of AGRICULTURE AND IRRI­
GATION be pleased to state:

(a) w hether the price of sugarcane 
has been decreased from  the  last 
y ea r ru te of Rs. 12.5 per qu in tal to 
Bs. 10 p«r quintal this year in B ihar

30. SHRI MUKHTIAR SINGH 
MALIK:

DR. SAROJINI MAHISHI:

Will the M inister of AGRICULTURE 
AND IRRIGATION be pleased to  
state:

(a) w hether it is a fact tha t Gov­
ernm ent of IndiQ gave an aw ard in
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the  year 1976 about the disrtribu- 
tion of Ravi-Beas surplus w ater and 
as per th a t aw ard Haryana got 3.5 
MA.F as its share though H aryana is 
en titled  to a larger share;

(b) w hether it is also a fact tha t 
accordingly, Governm ent of Haryana 
is trying hard to the construction 
of Sutlej-Y am una link in Punjab 
area;

(c) w hether Governm ent of P u n ­
jab  is finding one excuse or the 
o ther to delay the construction of 
Sutlej-Y am una link in Punjab  por­
tion;

(d) w h ^ h e r  Governm ent of H ary­
ana has approached the Central 
Governm ent to press the Government 
of Punjab for construction of Sutlej- 
Yamuna link in Punjab area; and

(e) if so, w hether any role has 
^;ince been played by Central Gov- 
c?*nment for the solution of this dis­
pute and if so, the details thereof?

THE MINISTER OF AGRICUL­
TURE AND IRRIGATION (S^HRI 
SURJIT SINGH BARNALA): (a) The 
two successor States, namely Punjab 
and H aryana could not m utually a r­
rive at an agreement regarding shar­
ing of the surplus waters becoming 
available as a result of the Beas P ro­
ject. Hence the Central Government 
gave decision regarding the same 
under the provisions of the Punjab 
Reorganisation Act, 1966 in March, 
1976. Haryana has been allocated 3.5 
million acre feet based on the avail­
ability of data covering the period 
1921 to 1946.

(b) to (e). H aryana has form ulated 
a Project Report envisaging Sutlej- 
Vamiuia Link passing through Punjab 
te rrito ry  and has approached the Cen­
tral Government for assistance for ob­
tain ing concurrence of the Punjab 
Government. Punjab represented

against the decision of the Central 
Governm ent given in March, 1976 and 
pressed for an increased allocation to 
Punjab. Haryana on the  other hand 
requested tha t the issue may not be 
reopened. Meetings have been held 
at official levels as well as M inisters' 
level to bring out an understanding. 
Efforts are presently being made to 
resolve the differences with the assist­
ance of the Prim e Minister.

Foodgrains supplied under Food for 
Work Scheme

31. SHRI AINTHU SAHOO; Will 
the Minister of AGRICULTURE AND 
IRRIGATION be pleased to state,:

(a) the estim ated requirem ents for 
1978-79 of wheat and rice subm itted 
by different States to the C entral Gov­
ernm ent on “Food for w ork” schemes 
and the quantity  released to different 
States upto-date; and

(b) w hether there was any delay 
in releasing the stock and the average 
tim e it takes to  release the stock of 
foodgrains by the Central G overn­
ment to the State Governments?

THE MINISTER OF STATE IN THE 
MINISTT^Y OF AGRICULTURE AND 
IRRIGATION (SHRI BHANU PRA- 
TAP SINGH): (a) Regarding wheat, 
a statem ent is attached. The devision 
to supply rice upto 50 per cent of the 
total foodgrains made available under 
the programme has been taken only 
recently. No definite requirements for 
rice have, therefore, been received so 
far.

(b) Releases of foodgrains under 
the scheme are made on the basis of 
the utilisation reports received from  
the State Governments. Indents from  
State Governments are processed 
prom ptly and no cases of any delays 
take place as such unless the essential 
information, e.g., reports on utilisation 
of foodgrains released by Governm ent 
of India earlier etc. are wanting.




